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STRATIVE TRIBUNAL 
TTA BENCH 

Present: Hon'ble Justice Shri.Vishnu Chandra Gupta, Judicial Member 
Hori'ble Ms. Jaya Das Gupta, Administrative Member 

iii. ~'V I ~ 

Sri Biswanath Guha, 
Son of Late Ranjit Guha, 
Worked as Senior Section Officer, 
North-E St Fr ntier Railway, 
Katihar 
And reti ed frc m service on 31.12.2010, 
Residini I at Vii. Udaypur, P.O. - Karnajora, 
Raigaui ige, U tar Dinajpur, 
Pin _73130 

Applicant 

- VERSUS- 

Unionof India, 
Through the General Manager, 
Maligaon, Guwahati, Assam, 
Pin —781 011. 

The pivisi9nat Railway Manager, 
Katihar, Bit1ar Pin No. 854 105. 

The Seniok Oivisional Personnel Officer, 
Ka ihar, Bihar, Pin No. 854 105. 

The FA & OAO, Maligaon, Assam, 
N.F.Railvay, 

The'Senior Divisional Finance Manager, 
North-East Frontier Railway, 
Katihar, Bihar, Pin No. 854 101. 

For the Applicant 	: 	Mr. N. Roy, counsel 

For the Respondents 	: 	Mr. B.L. Gangopadhyay, Counsel 
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ORDER 

Per Ms. Java Das Gupta, Administrative Member: 

The 

the Central 

seeking the 

"a. 	1 
benefit 

ant in this cas , Shri Biswanath Guha, had approached 

nistrative Tribu ial under Section 19 of the AT Act, 1985 

iing relief 

e direction upon the respondents for grant of 3rd  MACP 
be given w.e.f. 1.9.2008 forthwith. 

b. 	To issue further direction upon the respondents regarding 
clarification of 3rd  MACP of the applicant may be given forthwith. Same 
similar circumstanced candidate clarification of MACP has been 
granted by the Sr. DFM/Katihar, the applicant pay similar benefit 
regarding 3rd  MACP w.e.f. 1.9.2008. 

C. 	To produce connected departmental record at the time of 
hearing. 

Any other order or orJers Learned Tribunal deem fit and proper. 

To issue direction upon the respondents to cancel, quash, set 
aside the order datec 19.9.013." 

Heard Ld. Counse for thleparties and consulted the records. 

The a plicant entred service on 20.6.1979 as Clerk Gr. II and 

retired from sLvice on 31!.12.2010.  He was promoted subsequently to the 

post of Junior Accounts Assistant on 1.2.1989,.thereafter to the post of 

Section Officer on 21.2.91 and thereafter to the post of Sr. Section Officer 

on 8.8.94. It is the grievance of the applicant that thoUgh he got the benefit 

under the MACP Scheme on 1.9.2008 he has not been given an additional 

increment al o as has bren  allegedly given to another similarly situated 

candidate Shri L.N. Sing . 

The correspond6nce rant of MACP to the applicant by 

the responde t authoritiedate1 19.9.201 3, (AnnexureA-5) dated 9.1.2012 

(Annexure A 6) and cortrnunication dated 1.2.2011 relating to Shri L.N. 

Singh is set out below:- 
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"(a) 	 OFICE OF THE 
SR. blVllONAL FINANCE MANAGER 

N.F. RAILVIAY, KATIHAR 

No. KIR/A /Appeal/06 	 Oated: 19.9.2013 

To 
Shri B.N. Guha, Ex.-Sr. SO, 
'BISWATRU', Near Mobile Tower 
And Chitta Ranjan Ghosh House, 
P.O. - Karnajora, 
Raiganj, Dist-Uttar Dinajpur (WB), 
Pin -733130 

Sub: Granting 3rd iflcrement benefits under MACP Scheme 
w.e.f. 1..08. 

Ref 	Your apIicatin dated 4.9.2013. 

In t rms of your appliation dtd. 4.9.2013, regarditig grant of one 
increment t the time o granting 3d  MACP, it is.to  inform you that as per 
this Office Order No. li54 dtd. 09.1.2012, one increment has already 
been grant d at the time of fixation of pay while granting 3rd  MACP and 
also the ncessary ambunt has been paid to you from this end. 

Sr. Divisional Finance Manager 
N.F. Railway, Katihar." 

It (b) 	 OFFICE OF THE 
SR. DIVL. FINANCE MANAGER 

N.F. RAILWAYIKATIHAR 

In

lompletion 

rms of RIyI  BoarI's LIN0. PC-V/2009/ACP/2 dtd. 10.6.2009 
under G(P)/MLG's JNo. EPS/529 No. E/205/75!l 	(C) Pt. II dtd. 
18.6.20 	the foIlowng st4ff of Accounts Department, on being found 
suitabler the finanial upgradation under MACP on being approved 
by ADRKIR are hereby granted 1st 2nd & 3rd Financial Upgradatiori 
each on 	of 10, 20 & 30 years of their regular service. 

The MACP contemplates merely placement on personal basis in the 
immediate higher Grade Pay/Grant of financial benefits only and shall 
not accOunt to actual functional promotion of the employee concerned. 
As such, there shall no additional financial upgradation for the senior 
employee on the ground that the junior employee in the grade has got 
higher Pay Grade under MACPs. 

The Staff concemE d have an Option under Rule 131 3(1 )(a) of IREC 
VoI.-Il(lR22)(1 )(a)(i) to get their pay fixed on the higher post/Grade 
Pay higher from the date of promotion/Upgradatibn from the date of 
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Next increment viz-1st  July of the year within one month from the date 

of issue of this order. 

MACP 
SIN I NAI IE Desig' Pay ason Pay fixed Pay 

raised 
Pay 

raised 1.7.08 after 
awarding as on as on 

MACP 1.7.2009 1.7.2010 
w.e.f. 

11.9.2008 
Ex-Sr 
SO(A 

R .20,180+ 
4800 

Rs 
20,930 + 

Rs. 
21720 

Rs. 
22540 + St1ri 

B.N. 

Guha Retd.' 5400/- in + 5400/- 5400/- 

On. PB2 
.1 31.12.10 . .. 

Authority:- On PP-8 & 9 in case KIR/AID/MACP/4. 

Sr. Dlvi Finance Manager 
N.F. RailwaylKatihar 

"(c) 	. 	N.F. I AILWAY 

Office of 
Sr. Dlvi Finance Manager 

N.F. RailwaylKatlhar 

0.0. No.06 

in terms of Rly. Board's LIN0. PC-V/2009/ACP-2 dtd. 10.6.2009 

under Civil (P)/MLG's LINo. EPS/529 No. E1205175-Vl PC (C)Pt.-Il 

dated 18.6.2009, the following staff of Accounts Department, on being 
found suitable for the financial upgradation under MACP on being 
approved by AbRM/KlR, are hereby granted 

1st,  2nd and 3 Financial 

Upgradation on completion of 10, 20 & 30 yeers of their regular 
service. 

The MACP contemplates merely placement on personal basis in 
the imnediate higher Grade Pay/Grant of financial benefits only and 
shall nit account to actual functional promotion of the employee 
concerted. As suc i there shallno additional financial upgradation for 
the serior employi e on the ground that the junior employee in the 
grade t as got high r Pa Grade under MACPs. 

The staff àocernd have an option under RuIe-1313(1)(a) of 
IREC yol-fi (lR-221)(a)Ii) to get their pay fixed on the higher Post 
Grade pay higher 1from the date of prornotion/UPgradatiOfl from the 
date of next increment viz-July of the year within one month from the 
date o issue of this order. 



MACP 
S/NNAE with Fayaon Pay fixed Pay Pay 

Oes gnation 1.7.d8 after raised raised 
awarding as on as on 

MACP 1.7.2009 1.7.2010 
w.e.f. 

1.9.2008  
Shri Rs.21,090+ (1)Rs.21870 (1)Rs. (I)Rs. 

Lakshmi 4800 + 	5400/- 22690 23540+ 
Narayan (2nd MACP) + 5400/- 5400/- 

Singh, EX. (2)Rs.22690 (2) Rs. (2) fRs. 
Sr. + 5400/- (3rd  23540 + 24410 + 

SO(A/Cs) MACP) 5400/- 5400/- 

Sr. Dlvi Finance Manager 
N.F. Railway!Katlhar 

Date:1.2.2011" 

4. 	It is 	'ent that the applicant has received three promotions from 

I 
	

the post of 
	

Gr. II to Junior Accounts Assistant; from the post of Junior 

Accounts Assistant to Section Officer and from the post of Section Officer to 

Sr. Section Officer. From the reply it is also apparent that as per 

recommendations of 6th  Central Pay Commission the post of Section Officer 

and Sr. Section Officer has been merged to the post of Sr. Section Officer. 

Therefore, as per Section 5 of ti e MACP Scheme of 2009 such promotion 

from the post of Section Officer to Sr. Section Officer will be ignored and the 

applicant beco nes entitledl to a MACP benefit. Since he'has joined service 

on 20.6.1979, he will be eligibl,e for 3rd  MACP (as he as availed of two 

promotions ea her) from 1.9.2008. It is clear from Annexure A-6 regarding 

extension 'of MACP benefit to the applicant that he was enjoying the Grade 

Pay of Rs. 4800/- on 1.7.2008 and rightly from 1.9.2008, as per the MACP 

Scheme he has been placed in the next Grade Pay of Rs. 5406/-. Therefore, 

the MACP benefit has been,  given to him correctly as per Scheme. It is to be 

emphasised that on exter sion of MACP Scheme there is no provision of 
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iving a higher grade pay together with one additional increment. One 

dditional incre ent is due only, if the higher grade pay cannot be given 

ecause of the provisions under 3ection 8 of MACP Scheme. Here this is 

ot the case. T e applicani has lieged that Shri L.N. Singh has received 

oth the benefits of MACO Sch me and one additional increment under 

flACP Scheme. This is no permissible as per stipulations of the Scheme. 

or argument sake, if one wrong has been done in the case of L.N. Singh 

during extension of MACP benefits the same wrong cannot be extended to 

others. 

Based on the above facts, we do not find any merit in the case. The 

case is accordngIy dismised. No costs. 

(Jaya Das Guta) 	 (VishnurC ardra upta) 

MEMBER( ) 	 MEMBER(J) 

sP 


